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Rehabilitation of Workers of Bengal
Pocteris L¢d,

*375, SHRIMAT[ KAMLA SINHA:
Will the Minister of LABOUR be
pleased to state-

(2) whether it is a fact thar Ben-
gal Potteries Limited Wag faken over
by Governmen¢ in 1976;

(b) whether il is also a fact that
it was niether nationalised nor reviv-
ed and has been closed since, 1985;

(c) whether it ig also a fact thag
Government will cease to be respon-
sible for the company and its 4200
workers from 14th September, 1993:

and g

(1) if s0, whar ate the detailg of
the rehabilitation plan Government
have for the workers?

THE MINISTER OF STATE OF
THE MINISTRY OF LABOUR
(SHRI P. A. SANGMA)- (a) to (d).
Government had taken over the
management of Benga] potteries Li-
mited (BPL) under (he Industries
(Development amd Regulation) Act
since 15-9-76 with Industrial Recons-
iruction Bank of India (IRBI) as the
authorised person, At the time of
natjonalisation, the company had 3
units for the manufacture of cro-
ckery_ insulators, plaster of paris ete.
with production capacity of Rs.
2 lakbs a month engaging abou; 3600
personms,

After its take over, severa] viabi-
lity studies were conducted in 1979,
1982 and 1986. As the BPL was not con-
sidered tg be viable, Government of
India denotified the unit with effect
from 1-11-87. However the BPL
Workers, Staff uniong and some
others filed 3 writ petition before the
Calcutta High Court who had stayed
the implementation of the Central
Government’s decision of denotifying
the umits.

The case ig st111 sub-judice.

#

(23 AUG, 1993

to Questions 66

T X Afaw ww a9t maw
*376. =it 7W Tag wezar ;A
WA AE I AW F
01 :
() av® & fww AW

mﬁﬁg‘rﬁ@—(—rmﬁma wfraq

a1}

(a)mwmmw‘m
AR 4 A9 w9 ¥ wfew
q%%waﬁn‘ma‘fﬂsﬁsrﬁqzm
o« ¥ @ I faa & Fr
FAE 7

3

MR Amem & TS WAt (st
foge &) : : (F) FR (@)
feqT 30—6-1993 &% T
g §  AAR FWE Ha
T gaAfad 941 HINA a1 TeEITHEA
TIOd ¥ AW AETEl | St
qaFw F g9q Ifwaq | T #
400 WM q9T FTEEET T 99
¥ oW | & o ol
F fd ™0 & ¥ gaiuw owiwe
T AL &1 T, 31—-12~1991
#1 feafg & oA (9O ¥ AW
ararert | SXnfis afewon & awe
40,444 TEH T 684 TETEEA
afeay &, foqd ¥ 9657 WA T9v
202 FEHET A I9F T ATEr
feat & Af|w T\ s S f
FrfrF gfaFten § FE FHWR
AT I=F AT [ ITHAH A
o e T T HEwi b ST
79 Wi sl F Frew # faeg
EURGUE

Nop-compliante of rules by ration
shop owners

*377. SHR] MENTAY PADMANA-
BHAM: Will the Minigter of CIVIL
SUPPLIES, CONSUMER AFFAIRS
AND PUBLIC DISTRIBUTION be
pleased to refer jo answer to Unstarr-
ed Question 10 given in the Rajya
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Sabha on the 26th April, 1993 and
state:

(a) whether any guidelines have
been issued by the Central Govern-
ment to State Governments {p engure
that the ration shops presently ope-
rating adhere to the rules and refrain
from withholding stocks meant for
distribution amongst ration card
holders;

(b) what steps are being taken to
check ration shop owners from re-
fusing to sell stocks on various
grounds; and

(c) what punitive action has been
mnitiated or recommended in this re-
gard ?

THE MINISTER OF CIVIL SUP:

PLIES CONSUMER  AFFAIRS
AND PUBLIC DISTRIBUTION
(SHRI A. K.  ANTHONY)-

(a) to(c) <QGuidelines have been
issued by the Central Government
indicating the check list for inspec-
tion and enforcement of the Public
Distribution System (PDS), Broadly,
the check list covered points concer-
ning coyerage of population by the
ration cards, frequency of issue of
PDS items from the Fair Price
Shops (FPS)  including working
hours, regularity in their function-
ing, adequacy of ration scales, bene-
fits derived by the people, target for
opening of FPSs, issue of ration cards
etc,

The operational responsibility for
implementing the Public Distribution
Systam (PDS) rests with the State
Governments/UT Administrations,
Decisions regarding opening of Fair
Price Shops, eligibility criteria, via-
bility of the FPSs, licensing and re-
gulation thereto are taken by  the
State Govts. and UT Admns, and
form part of their administative fun-
ctions, Powers have been delegated
under the Essential Commodities Act
to State Govts. and UT Admns, to
enforce ity proyisions and  similar
other legislations, to oversee the sup-
ply and distribution of essential com-

[RAJYA SABHA]
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modities by the FPSs {g consumers
including proper quality of the items
and proper functioning of the PDS.
Officers of the State Govts. under-
take visits ang checks to curb un-
fair trade practices indulged in by
the traders; prevent diversion of
PDS commodities in the open mar-
ket, State Govts, have been adyis-
ed to set up Vigilance Committees
af FPS/Village level by involving the
card holders, women and persong be-
longing to SC/ST communitiess to
monitor the supply and distribution
of PDS items, Action is taken against
those who violate the Control Orders
issued under the Essential Commo-
dities Act and stringent action is
taken against the hoarders and
blackmarketeers,
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